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misappropriation of public funds I.g. 
military cash and stores ; 

(b) if so, their number and ranks; 
aIIlI 

(c) the total amount involved ? 

The Deputy Minister of DeCcace 
(Sardar MaJithia): (a) Yes. 

(b) u-One Colonel, four Captains, 
one Subedar, one Jemadar and five N.C.Os. 
Besides these, there are four officials of the 
Audit Department. 

(cl ~. 1,48,615/3(-. 

Shri Gidwani: When were the 
investigations started. and when were 
they completed ? 

Sardar Majithia: In 1954 and 1956 
respectively. 

Shri Gidwani: What are the charges 
agains t them ? 

Suder Majlthia: Mi .. ppro-
pri.tion and ication of accounts. 

Shri GidwaDi: May I know whether 
the trial proceedings have been started, 
and if so when ? , 

Sardar Majithia: A special Judge 
has been appointed in J ubbalpur to look 
.uter this caSe and the trial has already 
started. 

• Shri B. D. Pande: Is it a civil 
prosecution or a military court martial ? 

Sardar MaJithla: As I said, a 
special Judge has been appointed. There-
fore) it is a civil one. 

Sc:hednied c.stea Welfare Works 

*1099. Shri L Bacheran : Will 
the Minister of Home Affaire be pleased 
to state: 

(a) whether any allotment of money 
or a portion thereof which was meant for 
Scheduled Castes Welfare Works in 
Malabar lapsed during 1955-56 ; and 

(b) if so, the reasons therefor? 

The Miniater in the MiDiatry of 
Home Affaire (Shrl Dater) : " statement 
is laid ~  the Table of the House. [S "" 
Append", IV, annexure No. 39). 

Shri I. EaeharaD: In the statement 
it is said that the reason for savings on the 
item "provisions for drinking water facili-
ties under the scheme for removal of 
untouchability" was late receipt of the 
scheme from the State Government and 
the non-availability of suitable contractors. 

May I know what is the procedure adopted' 
by the Government to provide these-
facilities to Harijans ? 

Shrl Datar: The agency was the' 
State Government of Madras becaust 
Malabar was under the Madras Govern-
ment, but in some cases we use the services 
of private agencies as well. 

Shri Damodara MenoD: In the' 
statement non-availability of suitable con-
tractors i. given as a reason. I want to 
know how the Government spends this, 
money for the construction of wells. Are' 
they employing contractors for this, or 
are the individuals concerned, I mean the' 
Scheduled Caste people, who are in need 
of wells allowed to utilise the money? 1. 
want to know the actual method. 

Shri 'Datar: Unfortunately a very' 
small amount out of Rs. 571000 was spent 
by them. I am very sorry that this ~ 
could not be spent because contractors 
were not available. The contractors ..-ere 
the private contractors w ~  sen'ices the 
State Government would have liked to 
utilise. • 

Sbrl ICamath : Have reports reached 
Government that in spite of Central; 
legislation providing for the implementa-
tion of the constitutional provision with 
~  to the removal of untouchability, 
the administrative machinery in Malabar 
where untouchability used to be most 
rampant is rather indifferent to the removal, 
of this evil ? 

Sbri Datu: It should not be 
COD5idcIed that the MadIas Govelnment 
was negHgent in this matter. What must 
have happened must be the non-availability' 
of suitable contraclOls. It has been stated 
in the statement itself. 

Sbri A. M. Thomas: Is it not 
rather legrenable that the money to be 
'pent for the supply of drinkiog water ... 
should lapse on account oflhe non-availabi-
IiI,), of contractors? Has not Ihe Gev-
<rnmer.1 con,idered the feasibility of 
entrusting the work either to the 

~  partie!; Or tC carry C'n ~ "'OT):: 
dep .. llmmtally ? 

Shri Datar: I am hOl'in8 that the 
now Governrr.em of Jo:erala would tal<e-
patticuJaf care jn thh: Je!pect. 

Shri Dhuaiya: May I know whether 
about the lapse of the money the State 
Govrtnmcrt ",rate to the Central Goteu:-
mCI"!t th2t suittble COGtI2CtCIS "rre r.ot 
Bvai1abJe .• and jf SOJ whal action the Central' 

~ to? 

Shri Datar: WhDt .'tien c.w the 
Crnnal Governmenr lake? 
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Shri Dhusiya: I waot to know 
<whetber the State Government has written 
or not? 

Shri Datar : This is the information 
<which We ha\'e gOt fIOm the State GoVern-
ment itself. 

Mr. Speaker: Next question. 

Shri DhaBiya: I want to kDOW ...... 

Mr. Speaker: Has the Central 
-Governmeot to supply contractors from 
t.ere? 

Sbri Dhu8iya: One question. 

Mr. Speaker: No more questions. 
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Shri Ragbavaiah: May I know 
wbether there are any rural institutes in 
Andbra Pradesh for which grant. bave also 
,1Ieen given ? 

Dr. It.. L. Shrimali: As far as I 
know, none in Andhra. 

Shri Ragbavaiah: May I know the 
reason why there was no proposal to give 
any grants to the rural institutes in Andbra < 
Pradesh or any incentive given or possibili-
ties devised for starting such institutes in 
Andhra Pradesh ? 

Mr. Speaker: The han. Member 
must do so and ask for the grants. The 
provincial Government establishes the insti-
tutes and asks for grants from the Centre. 

Shri Ragbavalab: The Government 
must have instructed them to establish such 
institutes. 

Mr. Speaker: There is no ~ 

Government in this country. 

Dr. It.. L Shrimali With regard to 
rural higher educational institutions, the 
committee went round and surveyed all 
most all the institutions which were reeom-
mended by the State Governments. As 
far as I remember, the Andhra Government 
at that time did not recommend any such 
institution. 

Mr. Speaker: There are 250 Mem-
bers in the Andhra Legislative Assembly. 

Shri Raghavalab: My point is 
whether the Government of India have got 
a policy to see that these rural institutions 
are established in the different States and 
for which the Government of India can give 
grants and further this idea of starting wes" 
institutes for the development of the rural 
folk. 

Dr. K. L. Shrimali: It is a very 
limited experiment which the Government 
of India has undertaken. They have 
decided to upgrade ten in .titutions into rural 
higher educational institutes. !fthe scheme 
progresses it is possible more may be added. 
but at present there is no proposal to add 
more to this scheme. 

Shri Ragbavalab: May I know. < ... 

Mr. Speaker: There is no good 
pursuing this. The hon. Member must 
induce his own Government to take up this 
matter and he will get contributions from 
the Centre. How can the Centre do all 
these things ? 

Settlement in ADdaman leland. 

·noS. Shri Krishnacharya Joslrl : 
WiJI the Minister of Home Main be 
pleased to state : I 
(a) the number of familie. which have 

been settled in Andaman Islands upto the 
30th November, 1956 from the various 
States in India;) 




